Most Urgent/Out at once

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQ):. %Iﬁl{ ‘
RELT

No./ﬂg??? ~2J8 Genl./HCS/2023 Dated, Delhi the

Sub : Special Leave Petition (Civil) No. 1110/2017 titled Safiq Ahmad Vs. ICICI
Lombard General Insurance Co. Lombard General Insurance Co. Ltd. & Ors.

Copy of the letter no. 6922/DHC/Gaz/G-2/SC-Judg./2023 dated 04.10.2023
received from Hon’ble High Court of Delhi, in the abovesaid matter be circulated for
information and immediate compliance, with request to furnish the
information/report in terms of aforesaid letter dated 04.10.2023 positively by
tomorrow i.e. 06.10.2023 at 04:00 PM in the prescribed format attached herewith
as Form XX and/or any other provision of GSR to this office for onward
transmission to Hon’ble High Court of Delhi immediately to : -

1. All the Ld. Principal District & Sessions Judges, Delhi, New Delhi (except
Central District).

2. The Ld. Presiding Officers, Motor Accident Claims Tribuhal, Central District,
Tis Hazari Courts, Delhi.

3. The Ld. Registrar General, Hon’ble High Court of Delhi, New Delhi for

information.

4. PS to the Ld. Principal District & Sessions Judge (HQs), Tis Hazari Courts,
Delhi for information.

5. The Chairman, Website Committee, Tis Hazari Courts, Delhi with the request
to direct the concerned official to upload the same on the Website of Delhi

District Courts.

6. Dealing Assistant, R&I Branch for uploading the same on LAYERS.
\/For uploading the same on Centralized Website through LAYERS.

(UPASANA SATIJA)

Link Officer-In-Charge, Genl.Branch, (C)
Tis Hazari Courts, Delh&

Encls. As above
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IN THE HIGH COURT OF DELHI AT NEW DELHI

‘ No. 5| 2.2 /DHC/Gaz/G-2/SC-Judg./2023 Dated: O l_-}'HJ, October, 2023.
From:
The Registrar General,
High Court of Delhi,

New Delhi-110003.
pi- 9
The Principal District & Sessions Judge (HQ),

Tis Hazari Courts Complex,
Delhi.

Sub: Special Leave Petition (Civil) No. 1110/2017 titled Safiq Ahmad vs. ICICI
Lombard General Insurance Co. Ltd. & Ors.

Sir,

I am directed to forward herewith a copy of e-mail dated 27.09.2023 received from
Sh. Kanhaiya Singhal, Advocate-on-Record, Supreme Court of India along with GSR 164(E)
and Form XX and to request you to furnish the following information:-

1. Whether all the MACTs in Delhi are maintaining the data in accordance with
Stage 2 of Form XX.

2. Whether the concerned Magistrates in Delhi w.r.t Criminal Cases arising out of

Motor Accident cases are maintaining the data in accordance with Stage 3 of
Form XX.

3. Is there any inconvenience/difficulty in following/mandating the details as per
stage 2 and 3 of Form XX and/or any other provision of aforesaid GSR;

I am further directed to request you to furnish the afore-said information in respect of
all MACTs/concerned Magistrates in Delhi by return e-mail at e-mail ID ar-
gazettelb.dhc@gov.in by 09.10.2023 positively.

6}@‘/\‘ s BY Yours faithfully,

L

o™
(J?. D 4&5 Q’\’Wﬁ) (Surender Pal)

Deputy Registrar (Gazette-IB)
0;‘ ‘0 ‘ 9\3 . For Registrar General,

Encl: As above.
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CoLMm 3[] subhash chaudhary <subhashchaudhary.dhc@gmail.cc

Special Leave Petition (Civil) No. 1110/2017 titled Safiq Ahmad vs. ICICI Lombare
General Insurance Co, Ltd. & Ors.

R S

K <adv.singhal@gmail.coms Wed, Sep 27, 2023 at 4:34
To: subhash chaudhary <subhashchaudhacy.dho@gmail.com>

Dear Sir

steps are to be taken:

1. Whether the MACTs/Criminal Magistrate Courts are maintaining the data in accordance with the stage 2 and 3 of
Form XX;

2. Is there any inconvenience/difﬁculty in following/mandating the details as per stage 2 and 3 of Form XX and/or any
other provision of aforesaid GSR;

Since, the entire object of the GSR is to streamline and expedite the disposal of the Claim cases and Criminal Cases
arising out of Motor Accident Cases as well as to weed out/trace the fake claims, the amendments were brought in

Section 150A of the MV Act, providing detailed procedure. Rule 41 requires the maintenance of records of award etc.
Therefore, it may be ascertained from different MACTs whether they are maintaining such records and particularly in

terms of stage 2 of Form XX Similar excercise may be done by Concerned Magistrate Courts w.rt, Criminal Cases
arising out of Motor Accident cases, as per stage 3 of Form XX,

Further action may be taken in accordance with the said Form XX and above detailed GSR, for preparation of
compliance report.

Thanking You

Kanhaiya Singhal

Advocate-on-Record

Supreme Court of India

Special Public Prosecutor (Income Tax & Black Money Act),
Public Prosecutor (Benami Act)

E-2, Ground Floor, Jangpura Extention,

New Delhi -110014

Mob: 9212424765

Please think of the environment before you print this email
[Quoted text hidden] :
2 attachments
= GSR 164(E),pdf
— 518K

an Form XX.pdf
652K
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 25th February, 2022

G.8.R 164(E).—Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989, were
published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988 (59 of 1988), vide
notification of the Government of India in the Ministry of Road Transport and Highways, number G.S.R. 528 (E),
dated the 2nd August, 2021 in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (i) inviting
objections and suggestions from affected persons before the expiry of the period of thirty days from the date on which
copies of the Gazette containing the said notification were made available to public;

And, whereas, copies of the said Gazette notification were made available to the public on the
3" August, 2021;

And, whereas, the objections and suggestions received from the public in respect of the said draft rules have
been considered by the Central Government.

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 147, sections 149, 159, 160,
161, sub-section (2) of section 162, sections 164A, 164B, and clause (k) of sub-section (2) of section 164C of the
Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend
the Central Motor Vehicles Rules, 1989, namely: —

1. Short title and commencement, - (1) These rules may be called as the Central Motor Vehicles (fifth
Amendment) Rules, 2022,

(2) They shall come into force with effect from the 1% April, 2022.

[®)

In the Central Motor Vehicles Rules, 1989 (hereinafter referred to as the said rules), in rule 147, after the
words "shall keep a record”, the words "either electronically or otherwise" shall be inserted.

3. Inthe said rules, in rule 150, -

(1) in sub rule (1), -
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*, and the accident information report shall be submitted to the Claims T ribunal, insurer and such ot
ageney as may be notified by the Central Government.”;

{b) in sub-rulc (2), afler the words and figures “the person cligible to claim compensation under scction 1€
the words “ot insurer against whom o claim has been made and such other person as may be notified by
Central Government" shall be inserted.

4, In the said rules, afler rule 150, the following rule shall be inscrted, namely: -

“150A. Procedure for investigntion of rond accldent, - The procedure to be followed for igvestigatior
all accidents arising out of the use of motor vehicles shall be in accordance with Annexure-XIII anc
the manner of submission and form, including electronic submigsion on such Portal as may be specified. ™.

5. In the sud rules, -
(a) in Form S1, -
(1) after scrial number 6, the following serial number shall be inserted, namely: -
“6A. Validated Mobile number of'the vehicle owner

(i) after scrial number 11, the following serial number shall be inserted, namely: -

“12. All vchicles The policy does not cover liability for death, bodily injury or damage as excluded in
scction 150 (2) (ii) and (iii); (b) and (c) of the Motor Vehicles Act, 1988;

(b) in Form 54, -
(i) in serial number 2, before letters “CR. No.”, the following letters shall be inserted, namely: -
“FIR No./™:
(ii) after serial number 2, the following shall be inserted, namely: -

“2A.  Sections applied: IPC e e e v et e 3 MV /

(iii) in serial number 12, after the words “Route Permit particulars”, the following words shall be inserte
namely: -

~or. Licence of use particulars”.
6. In the said rules. after Annexure XII, the following Annexure shall be inserted, namely: -
“ANNEXURE XIII
[See rule 150A]
PROCEDURE FOR INVESTIGATION OF MOTOR VEHICLE ACCIDENTS

I, lInvestigation of road accident cases by the Police

Immediately on receipt of the information of a road accident, the Investigating Officer of Police shall inspect the
of accident, take photographs / videos of scene of the accident and the vehicle(s) involved in the accident and pre
a site plan. drawn 1o scale, as to indicate the layout and widlh, etc., of the road(s) or place (s), as the case may be.
position of vehicle(s), and person(s) involved, and such (?ll}er facts as may be relevant. In injury cases,
Investigating Officer shall also take the phgtographs of the injured in the hospital. The Investigating Officer s
conduct spot enquiry by examining the eyewitnesses/bystanders.

5 Intimation of accident to the Claims Tribunal and Insurance Company within forty-eight (48) hours

The Investigating Officer shall intimate the accident to the Claims Tribunal within forty-cight (48) hours of
asccident, by submitting the First Accident Report (FAR) in Form L. If the particulars of insurance policy are avails
(he intimation of the accident in Form 1 shall also be given to the Nodal Officer of the concerned Insurance Comy

of the offending vehicle. A copy of Form 1 shall also be provided to the victim(s), the State Legal Services Autho
L aodt shall also be uploaded on the website of State Police, if available.
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. The Investigating Officer shall furnish the description of the rights of victim(s) of road accidents and flow chart .
Schcn}e: n}entmned n Form IJ, to the victim(s), or their legal representatives, within ten (10) days of the acciden:
Investigating Officer shall also file a copy of Form I along with the Detailed Accident Report (DAR)

4. Driver’s Form to be submitted by the driver to the Investigating Officer

The Investigating Officer shall provide a blank copy of Form III to the driver of the vehicle(s) involved in the acc
and the driver shall furnish the relevant information in Form 1T to the Investigating Officer, within thirty (30) da
the accident,

5. Owner's Form to be submitted by the owner

The Investigating Officer shall provide a blank copy of Form IV to the owner(s) of the vehicle(s) involved i
accident and the owner(s) shall furnish the relevant information in Form 1V to the investigating Officer, within
(30) days of the accident.

6. Interim Accident Report (TAR) to be submitted by the Investigating Officer to the Claims Tribunal

The Investigating Officer shall submit Interim Accident Report (IAR) in Form-V to the Claims Tribunal within
(50) days of the accident. The AR shall be accompanied with the documents mentioned therein, and a copy o
IAR along with the documents shall be furnished to the Insurance Company of the vehicle(s) involved in the acci
the victim(s)/ claimant, State Legal Services Authority, the Insurer and General Insurance Council.

7. Verification of the Driver’s Form and Owner’s Form by the Investigating Officer and Insurance Compan'

The Investigating Officer as well as the Insurance Company of the vehicle(s) involved in the accident shall verif
information and documents provided in Form-III and Form~IV, and shall verify the authenticity of the docurr
furnished through information available on VAHAN or by obtaining confirmation in writing from the Registr:
Authority/person purported to have issued the same or by such further investigation or verification, as may be dee
necessary. The Investigating Officer shall file the Verification Report in Form-X before the Claims Tribunal a
with the Detailed Accident Report (DAR).

8. Victim’s Form to be submitted by the victim(s) to the Investigatineg Office

The Investigating Officer shall provide a blank copy of Form VI to the victim(s), or their legal representatives, in
accident and they shall furnish the relevant information and attach the relevant documents in Form VI to

Investigating Officer, within sixty (60) days of the accident.

9. Victim’s Form to be submitted by the victim(s) in respect of minor children

In case of any minor child/children of the victim(s) of the accident, the Investigating Officer shall provide bl
Form-VIA to the victim(s), who shall fill up the relevant information/attach the relevant documents and submit ‘
same to the Investigating Officer within sixty (60) days of the accident. Thereafter, the Investigating Officer shall s
the copy of the Victim’s Form-VI and VIA along with DAR to Child Welfare Committee, within thirty (30) day
receiving the aforesaid Form-VI and VIA from the victim(s). The Committee shall ascertain if the child is in Nee
Care and Protection as per the provisions of the Juvenile Justice (Care and Protection of Children) Act, 2015,
Investigating Officer shall also send copies of Form-VI and VIA along with the DAR to the State Legal Serv
Authority to assign a lawyer to assist the child/children to avail their legal remedies/rights, including education, wir
thirty (30) days of receiving the aforesaid Form-VI and VIA from the victim(s).

10. Verification of the Victim’s Forms by the Insurance Company

The Investigating Officer shall furnish a copy of Form VI and VIA, along with the documents, to the Insura
Company of the vehicle(s) involved in the accident along with the DAR, and the Insurance Company shall verify
information and documents furnished by the victims within thirty (30) days from the date of the receipt of the DAF

11. Investigation of the criminal case to be completed by the police within sixty (60) days of the accident

The Investigating Officer shall complete the investigation of the criminal case and file the Report under Section
of the Code of Criminal Procedure before the concerned criminal court within sixty (60) days of the accident,
shall submit a copy of the said report along with the DAR submitted before the Claims Tribunal.

12. DAR to be submitted by the Investigating Officer before the Claims Tribunal

The Investigating Officer shall complete the verification of the information and documents further in this Annex:
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(b) Mechanical Inspection Report as per Form IX;
(¢) Veritication Report as per Form X;
(d) Report under section 173 of the Code of Criminal Procedure, 1973 (2 of 1974),

13. Copy of DAR to be submitted to victim(s), owner/driver of the vehicle(s) involved in the accident, the
Insurance Company and the State Legal Service Authority

The Investigating Otficer shall furnish a copy of the DAR to viclim(s) of the accident, owner/driver of the offending
vehicle. The investigating Officer shall also furnish a copy of the DAR along with all the relevant docu.ments to the
Nodal Officer of the Insurance Company, General Insurance Council and the State Legal Services Authority.

14, Investigating Officer may seek necessary directions from the Claims Tribunal

If the driver(s), owner(s), Insurance Company and/or claimant(s) fail to disclose any relevant information and/o1
documents required under this Annexure, the Investigating Officer may seek necessary directions from the Claims
Tribunal. The Claims Tribunal may thereafter direct the parties in default to submit the requisite information along
with the relevant documents as per this Annexure directly with the Claims Tribunal within fifteen (15) days.

15. Duty of the Registering Authority to verify the documents

The Registering Authority shall verify the re

gistration certificate, driving licence, fitness and permit in respect of the
vehicle(s) involved in the accident within fi

fteen (15) days of the application being made by the Investigating Officer.
16. Duty of the hospital to issue ML.C (Medico Legal Case)and Post-mortem Report

The concemed hospital shall issue the MLC and Post-Mortem Report to the Investigating Officer within fifteen (15)
days of the accident.

17. Extension of time to file IAR and DAR

Where the Investigating Officer is unable to file the IAR within fifty (50) days and/or the DAR within ninety (90)
days for reasons beyond his control, such as in cases of hit and run accidents; cases where the parties reside outside
the jurisdiction of the Court; where the driving licence is issued outside the jurisdiction of the Court, or where the
victim(s) has suffered grievous injuries and is undergoing continuous treatment, the Investigating Officer shall
approach the Claims Tribunal for extension of time to file IAR or DAR, whereupon the Claims Tribunal shall extend
the time as it considers appropriate in the facts and circumstances of each case.

18. Examination of FAR, IAR and DAR by the Claims Tribunal

The Claims Tribunal shall examine whether the FAR, IAR and the DAR are complete in all respects. If the
DAR is complete in all respects, the Claims Tribunal shall fix a date for appearance of the driver(s), owner(s),
claimant(s) and the eye witness(es) and the Investigating Officer shall produce them on the date so fixed. The
Investigating Officer shall also intimate the date so fixed by the Claims Tribunal to the Nodal Officer of the
Insurance Company and the Insurance Company shall ensure appearance on the date so fixed, If the FAR, IAR,

and DAR are not complete, the Claims Tribunal shall direct the Investigating Officer to complete the same and
shall fix a date for the said completion.

19. Duty of the Investigating Officer to produce the driver(s), owner(s), claimant(s) and eye witness(es) before
the Claims Tribunal

The Investigating Officer shall produce the driver(s), owner(s), claimant(s) and the eye witness(es) before the Claim
Tribunal, after the order of the Claims Tribunal that the DAR is complete in all respects. However, if the Investigating
Officer is unable to produce the owner(s), driver(s), clamant(s) and eye-witness(es) before the Claims Tribunal on th
date fixed by the Claims Tribunal for reasons beyond his control, the Claims Tribunal may issue notice to them to be
served through the Investigating Officer for a date for appearance not later than thirty (30) days. The Investigating
Officer shall give an advance notice to the Nodal Officer of the concerned Insurance Company about the date of filing

of the DAR before the Claims Tribunal so that the nominated counsel for the Insurance Company can remain presen
on the first date of hearing before the Claims Tribunal,

20. Duties of Police shall be construed to be part of State Police Act

The dutics of police enumerated above shall be construed as if they are included in the respective State Police Act an
any breach thereof shall entail consequences envisaged in that law.
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(R0} j‘l\o Claims Tribunal shall treat the DAR filed by the Investigating Officer as a claim petition under secti
seclion 166 of the Motor Vehicles Act, 1988, However, where the Investigating Officer is unable to pro

cliimant(s) on the first date of hearing, the Claims Tribunal shall register the DAR as a claim petition
appearance of the claimant(s). ‘

(2) Where the claimant(s) have filed a scparate claim petition, the DAR may be tagged along with tl
petition,

(3) Tf the Report under section 173 of the Code of Criminal Procedure, 1973 (2 of 1974) has not been filed at
of filing of the DAR, the Claims Tribunal may cither wait till filing of the Report under Section 173 of the sz
of Criminal Procedure or record the statement of the eye witness(es) to satisfy itself with respect to the ne,
before passing the award.

(4) The Claims Tribunal shall register the FAR as a Miscellaneous application and the IAR as well as DAR
taken on record in the same Miscellancous application,

22. Cases of rash and negligent driving

The Claims Tribunal shall register the case under section 166 of the Motor Vehicles Act, 1988, if the DAR
particular, the Report under section 173 of the Code of Criminal Procedure, 1973 (2 of 1974) has brought a
rash and negligent driving. However, in cases where the DAR does not bring a charge of negligence or the clai
choose to claim compensation on No-fault basis despite the charge of negligence, the Claims Tribunal shall
the claim as a case under section 164 of the Motor Vehicles Act, 1988,

23. Duty of the Insurance Conioanies to appoint a Designated Officer within ten (10) days of the receipt o
copy of DAR

Upon receipt of copy of the first intimation of accident (FAR), the Insurance Company shall appoint a Des:
Officer for that case within ten (10) days. The Designated Officer shall be responsible for dealing / processing
case and to pass a reasoned decision in writing with respect to the compensation payable to the claimar
accordance with law.

24. Duty of the Insurance Companies to appoint a Nodal Officer and intimate the State Police.

All the insurance companies shall appoint a Nodal Officer and intimate the name, address, phone numbers/:
numbers and e- mail address of their Nodal Officer to the State police and all the investigating officers of State
dealing with the investigation of motor accident claims shall send relevant forms and documents to the Nodal (

by e-mail.

25. Duty of Insurance Companies to verify the claim

The Insurance Companies are duty bound to verify the correctness/genuineness of every claim. The Ins
Companies shall direct their own officer(s) or appoint an investigator or surveyor to verify the claim.

If the statements made in the DAR are found to be incorrect, the Designated Officer shall send the copy of the
of the surveyor/investigator to the Deputy Commissioner of Police concerned. If the Insurance Company,
investigation, finds a case of fake accident, the Insurance Company shall be at liberty to file an application befc
Deputy Commissioner of Police concerned to requisition the call detail record (CDR) of the driver of the offe

vehicle.

26. Form XI to be submitted by the Insurance Company before the Claims Tribunal within thirty (30) davs «
DAR

If the liability to pay the compensation is not disputed, the Insurance Company shall take a decision as to.th? qu:
of compensation payable to the claimant(s) in accordance with law within thirty (30)_ days of the date of intimat
the accident. The decision taken by the Designated Officer of the Insurance Company shall be a reasoned decis
writing, and be submitted before the Claims Tribunal in Form XI. If the Insurance Company does not adm
Yiability to pay the compensation, it shall disclose the grounds of defence in Form XI and shall file the copy of 1

of Surveyor/Investigator along with said form.

27. Consent award to be passed where claimant(s) accepts the offer of Insurance Company

The compensation assessed by the Designated Officer of the Insurance Company shall constitute a legal offer 1
rlatmant/o) anAd if tha onid amnnnt io fair and naanmbnkla ba dlae Aot o/\ W A1 ™o 19 e
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clamani(s) are awarded just compensation in accordanee with law, The Claims Tribunal shall ensure that th.
award is passed within six months from the date of accident,

28, Claimant(s) to respond 1o the offer of the Insurance Company within thirty (30) days

Il the claimant(s) are not in a position to immediately respond to the offer of the Insurance Company, th
Tribuwital shall grant them time not later than thirty (30)_ duys to respond to the said offer.

29. In case of non-settlement, the Claims Tribunal shall conduet un enquiry and pass an award within thi
days )

1 the offer of the Insurance Company is not fair or is not acceptable to the claimant(s) or if the Insurance (

has any detence available 1o it under law, the Claims Tribunal shall proceed to conduct an inquiry under sec
and 169 of the Motor Vehicles Act, 1988, The C

laims Tribunal shall pass an award after hearing the partic
nine months trom the date of the accident,

30. Cases where the Insurance Company disputes the liability

I the Insurance ¢

ompany disputes the liability to pay the compensation, it shall disclose the grounds of dq

Form-XI. 1f the Claims Tribunal considers the recording of evidence necessary, the Claims Tribunal shall co
nquity in terms of sections 168 and 169 of the Motor Vehicles Act, 1988 to be

31. Duty of Claims Tribunal to elicit the truth

Before passing the award on the basis of the DAR, the
the DAR are true and shall satisfy itself with respect t

Claims Tribunal shall satisfy itself that the statements
The Claims Tribunal may consider examining the parti

o the genuineness of the claim as well as all the relev:

es under section 165 of the Evidence Act, 1872 (1 of 1§
32. Examination of the claimant(s) before nassh_\fz of the award

(1) The Claims Tribunal shall, before or at the tim

e of passing of the award, examine the claimant(s) to ascert
financial condition/needs, mode of disbursement a

nd amount to be kept in fixed deposits.
(2) The Claims Tribunal shall ensure that the following documents of the claimants are taken on record b
disbursement of the award amount: - :

(a) Aadhaar Card and PAN Card;

(b) Details of the Aadhaar Linked Bank Account( s) of the Claimant(s) near the place of their residence along
proper endorsement; and

(¢) Two sets of photographs and specimen signatures of the claimant(s).

33. Written submissions to be filed by the parties before the Claims Tribunals

In case writlen submissions are required to be filed, both the parties shall file the written submissions with

their computation of compensation before the Claims Tribunal in Form XIII for death cases and Form XIV f
cases. ‘

34. Decposit of the award amount

The respondent held liable to pay compensation by the Claims Tribunal shall give notice of deposi
compensation amount to the claimant(s) and shall file a compliance report with the Claims Tribun
clectronically or otherwise, with respect to the deposit of the compensation amount within fifteen (15) day

deposit with the interest upto the date of notice of deposit to the claimant(s) with a copy to their counsel witl
(30)_days of the award.

42 Risbursement of the award amount

The mode of release of the award amount shall be as determined by the Claims Tribunal.

36. Protection of the award amount

The Claims Tribunal shall, depending upon the financial status and financial need of the claimant(s). rele
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. 37. Claims Tribunal shall deal with the compliance of the provisions in the award

Tke Claims Tn'bl.ma] shall incorporate the summary of computation of compensation in the award in Form-X
death cases and in Form-XVI for injury cases. The Clajms Tribunal shall also incorporate the compliance ¢
Procedure prescribed i this Annexure in Form XVII,

38. The Claims Tribunal shal] fix a date for reporting compliance

(I.) The Claims Tribuna shall fix a date for reporting of compliance with the procedure in this Annexure, and
direct the Insurance Company, and/or driver/owner to place on record the proof of deposit of the compens.
amount with upto date interest, the notice of deposit and the calculation of interest on the date so fixed, Upon
proof being filed, the Claims Tribunal shall ensure that the interest upto the date of notice of deposit has
deposited by the barty concerned, v

(2) If the award amount is not deposited within the stipulated period, the Claims Tribunal shall, after expiry of ni
(90) days from the date of an award, on an application by the Decree Holders in this regard, execute the awar
accordance with sub-section (4) of sections 169 and section 174 of the Motor Vehicles Act, 1988.

40. Copy of the award to be sent to the State Legal Services Authority

The Claims Tribuna] shall send the copy of the award to the State Legal Services Authority‘.

41. Record of awards of the Claims Tribunal

The record of the awards passed by the Claims Tribunals shal] be maintained in a chronological order according to th |
date of the award in such a manner that it is easy for the litigants/lawyers to ascertain whether the compensation ha |
been received or not. The format of the record of the awards shall be in Form-X V111,

42. Victim Impact Report (VIR) to be filed by State Legal Services Authority before the concerned criminal

court

After the conviction of the driver in the criminal case, the concerned criminal court shall send the copy of the !
Jjudgment as well as the affidavit of the accused with respect to his assets and income to the State Legal Services
Authority, and they shall conduct a summary inquiry and submit g Victim Impact Report (VIR) before the
concerned criminal court within thirty (30) days of the conviction, as per Form-XII.

FORM-I
FIRST ACCIDENT REPORT (FAR)

By Investigating Officer to Claims Tribunal
Within 48 hours of (he receipt of intimation of the Accident
Copy to Victim(s) and Insurance Company and State Legal Services Authority(SLSA)

FIR No.
Date ’
Under Scction
Police Station
e |

’ 1. Date of Accident
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Rate of interes(

Prevailing rate of intercst as per Tenure.

Receipts/Advices

i

i,

No Recelpts will be issued to depositors.
Passbook will be {ssued for MACAD

Loan Facility

No loan or advances shall be allowed.

Nomination facility

ii.

Available,
MACAD shall be duly nominated as directed by the cour

11.

Premature Payment

i

iii.

Premature closure or part lump sum payment of MACAL
during the life of the claimant will be made with permissi
the court. However, if permitted, the annuity part will be

reissued for balance tenure and amount, if any, with chan
annuity amount,

Premature closure penalty will not be charged.

In case of death of the claimant, payment to be given to tt
nominee. The nominee has an option to continue
with the annuity or seek pre-closure.

12.

Tax deduction at source

ii.

Interest payment is subject to TDS as per Income Tax Rul
Form 15G/15H can be submitted by the Depositor to get
exemption from the Tax deduction.

The annuity amount on monthly basis net of TDS, will be
credited to the MACT Savings Bank account.

FORM - XX

FORMAT FOR THE INFORMATION OF MACT
STAGE -1 : ACCIDENT DETAILS (to be submitted by Investigating Officer within 90 days)

| PARTICULARS

DETAILS

- Accident Details:

Date of accident

Place of accident

Case registered at:

P.3.

District

State, PIN

I.O. Particulars:

Phone

 Address

Mail

Final Report date:
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casualty)

Injuries (other than

Hospitals Involved:

i Name

L

Details

VEHICLE DETAILS

. Yehicles involved

Corresponding

j owner(s) of vehicles

. Corresponding driver

' of the vehicles

. Insurance agencies:

Name of
Representative

Contact details

i D . T v

STAGE - 11: CLAIM DETAILS (to be provided by MACT)

e

PARTICULARS DETAILS
MACT case number (to be allocated by respective MACT)
Claim petition:
Number I 2 3
Date
Place of filing
Claimant: |
Name i A i I
il il il 1i.
"ﬁ/\ddrcss(cs)

CATOmTR ws 4 -

("ontact
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‘ T B GAZETTE OF N1 A EXTRAORDINARY [PART II—SEC. 3(],
PARTICULARS ™~

DETAILS

Vietim(s) T T -
Aadhaar

—————

Advocate
| Ttpresenting the
- Claimant

i Name
'l—“‘_._
Phone No.

"MACT Award

(Date, Particulars):

Claim Disbursement
Details
=

Appeal filed, if any:

STARE-TT
ed by Magistrate Court)

DETAILS

2 E EN|
| N ]

CRIMINAL CASE DETAILS (to be provid
PARTICULARS ;
Case number I 1
"FIR Number !

Date of Reporting

P———t

IPC Section No.‘[

[F. No RT-11036/64/20 19-MV1 (Part 3)]

AMIT VARADAN, Jt. Secy.

of India, Extraordinary, Part-II, Section 3, Sub-section
June, 1989 and last amended vide notification number

Note, - The principal rules were published in the Gazette
(i), vide notification number G.S.R. 590(E), dated the 2™
G.S.R. 161(E), Dated, the 25" February, 2022.




